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 Hon. Mg, Justice U.C.irivastava, V.C.
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0.A.No,124/1988 :
Jaid Ram | $133838 Applicant
Vs, |
Union of India &
Others, gttt Respondents,

Hons _fice K. Obayya, Aefl.
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(By Hon,Mr,Justice UeC.Srivastava,V.Cs)
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The applicant was appointed as Casual Khalasi

on 19-9-77. Accord ng to the applicant he continued g
to wrk upto 15/5/83, though with certain breaks .
Theraafter he was again taken on duty on 17/7/85 uwhere
he continued to work upto 19/9/85., On 20/9/85, without
any order, the applicant was not allowed to work., He
made a representation in this behalf stating therein
that his junoirs have been alloued to cantinua and the
applicant has not been alloued to wortk, It is thereafter
that the applicant was egain engaged on 12/3/86 and

he continued to work upto 30/6/86. Again he was not
given duty though his juniors were allowed to continue

to wrk. Ffailing to get any relief from the department,

the applicant has filed this application,

7, The respondents have opposed the applicatiaon,
Accorcing to them, the applicant was initially appointed
on 12/123/78 as per the records auailébla with the
Inspector of works{Harduar) and not in the year 1977 as

claimed by the applicant. Although the applicant has

filed the Casual Labour Card indicating that the applicant

was initially engaged in the year 1977, the respondents'
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reply is not very clear in this behalf and kt%ﬁ:HJJ1«:
that-ihe record i3 not available. Tha.raapnndanﬂif?qu
a1s0 taken the plea that the applicant hszs not sati;g,ga
the.cnnditian of continuous service of 120 days from i;E_‘
2-11=79 to 21-4=80 and it méy be that he must have qukgﬁf;jﬁ
during Kumbhamela or that he must have been deployed and e
uorkad before 1-1-81 causing break in saruica for 2 years,
The ;amea are to be taken from Live Casual Labour Register,
shose service entry were there upto 1-1-B4 and as such
applicant has lost all the chances of recruitment in open
1ine and the benefit of his service as well, It has been

Ll

stated that no junior person has been retained in service.

£y .Frum the svidence on records including casuél labour
certificate, it appears that the applicant has completed
continucus service of more than 120 days of work as casual
labour., Ha,,hauing worked for more than 120 days continuously,
his case for further continous re-engagement and regularisation
shovld have been cons idered, but the Same wuaS not done,

It has been stated by the respondents that juniors are not
working, but it appears that those who are engaged as

casual labour after the removal of the applicant are still
continuing to work while the applicant has been thrown

aut of the service in this manner,. Accordingly the

respondents are directed to consider the applicant's case

for re~-engagement and in case juniors of the applicant

are still continuding, then the applicant may be cnnsideréd_
Por regularisatiocn or absorption as the case may be and

care should be taken that no juniuf of the applicant shall

be given priority and preference over the appllcant.

With these observetions the application stands dlﬁpnsad

Lz

MembBr (A) . ~ Yice-Chairman.

of. No order as to the costs,

Dateds 11th February,” 1993, Allahabad,
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